
16.32} hr*.
CONSTITUTION (AMENDMENT) 

BILL*
(Amendment of article 363)
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Mr. Deputy-Speaker: The question 
is:

“That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.**

The motion was adopted.
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18.33 b n .
PARLIAMENT (PREVENTION OF 

DISQUALIFICATION) AMEND­
MENT BILL*

(Amendment of section 3)
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Mr. Deputjr-Speaker: The question
is:

“That leave be granted to intro­
duce a Bill further to amend the 
Parliament (Prevention of Dls- 
quliflcation) Act, 105B.”

The motion 100s adopted.
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3619  CHAITRA 17,
16.33$ hrs.
INDIAN TELEGRAPH (AMEND­

MENT) BILL*
(Amendment of section 5)

*it »rewra : 5
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Mr. Depnty-Speaker: The question'

is:
"That leave be granted to in­

troduce a Bill further to amend 
the Indian Telegraph Act, 1B85.”

The motion was adopted.
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1889 (SAKA) 362a

16.34 hrs.
CODE OF CIVIL PROCEDURE 

(AMENDMENT) BILL*
(Omittion of section 80) 

* f t * w n f  (TnrrjT) : smfsrr
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Mr. Deputy-Speaker: The question
is:

“That leave be granted to in­
troduce a Bill further to amend 
the Code of Civil Procedure. 
1908.’*

The motion was adopted.
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